
       
     

         

               

   
          

              
             

   

  
             

               
             

  
         

  
  €                
              

               
               

            
              

              
             

                
              

             
              
               

                 
             

             
         

            
               

              
               

    



l. Accordingly. the offeDce comnrilted under s€ctioD I98. 109.310.387 & 388 r.w.44loflhe
Compar)ies Act. 1956 as stated and explained above has been ordered on 20.05.2016 to be
compounded against the Company on payment ofRs. 2.00.000/' aDd its eight Directors orr payment of
Rs.1,00,000/- by each director.

4. Subsequently, vide Notification No. 4-4501 l/1412016-Ad. IV dated 01.06.2016. issued by
the Ministry of Coryorate Affairs, New Delhi, the Central Government has constituted the National
Comparry Law Tribtlnal and d issolved the erstwh ile Conpany Lau Board w.e.f. 0l .06.20I 6.

5. The applicants above named have renritled the tolal compouDdiug fees of Rs.1.0,00,000/- with
the newly corlstituted office of the National Corrpany Law 'I'ribunal, Mumbai Bench i.e. alter
dissohrtion ofthe Company Law Board.

6. Having regard to the facts and circunrstances oflhe case, the oflence comrrritted under section
198, 109, :110. 3ll7 & 188 rw- 441 ol the CornpaDies Act. 1956 by the Conrpany and ils eight
Dircctors nanred above, is hereby conrpourrded.

7. Thereforc, Registfar ofConrpanies. P ne is hereby dirccted totake further action as prcvided
urrder sectior 62lA(3Xc)(d) ofthe Cornpanies Act, 1956.

Ordered Accordingly

Dared rhis t*r tl 2!\a-

B.s.v. PRAKASTI KIiMAR
Menrber (ludicial)
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